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i 22.8.2003} On the prayer of Mr. M. c,handa,

learned counsel for the applicant the
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case is adjourned., List. again on.
12,9,2003 for admission,
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Vice=Chairman
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Present 3 The Hén'ble Mr. K.V. Prahal-
' adan, Member (A). |

Heard Mr. M. Chanda, learned
counsel for the applicant. |

Issue notice to show cause as
to why the anpllcatlon shall not be

- ew -

: admltted
! List on 31.10.2003 for
- “admission.
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31, 10,2003 Put up on 3.12.2003 to enable
respondents to file written statements

A

o Ly, - W . Vice-Chatrman
T - .mb B
Am  ad I N erval
SrbSomand A e . '18.12,2003 Written statement has been
Wen w\w/@ SN filed. The application is admitted.
o To A KhrdRmand ©1 7 ‘ List the matter mf for hearing on
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/ Member (A)
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Win hen e, 5412004 . On the prayer of learned
. = o L . cognsel for the applicant, the case
X W%""@ ‘ o ~ is deferred to 22.1.2004 for hearing.
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Xﬁ\q\\w\vﬁ o _ 19.25_2004 o On the plea of learned counsel
) - for the applicant the case is adjoﬁrned.
List on .9.3.2004 for hearing. .. '
v . " Member (A) [‘,Kq:; “
Cmb - i
9.2.2004  On the plea of counsel for the applifa-
‘nt; the case is adjourned. List on J.9."4.i-o4 |
for hearing, “ ‘ b
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Member (A
mb | | ,
29407 | | N
—_— He 26,4,04 - Heard counsel for the parties.,Hearing
: §7 e /&92—2" , ' concluded, Judgment delivered in ppen
kﬂqfi—o@ %% : Gourt, kept in separate sheets,
Y- | R " The application is disposed of in terms
L fm “;’fc"; of the order, No order as to costs,
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N GUWAHATI BENCH - \x

0.8/ ReA. No. &L . . of 2003

, 26.4.2004.
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R L R N

vie . . o Sri Durlove Chandra Medhis « o o o o o o = .APPLICANT(S) .

. SriM. chanda - . ... ... . ADVOCATE FOR THE

APPLICANT(S) .

- VERSUS -

. . . . . Union Qf .India & OrSe. « o o o s o o =+ o . RESPONDENT (S) «
Sri A.Deb Roy, Sr.C.G.S.C.

L . oo oo ADVOCATE FOR THE
RESPONDENT (S) .

THE HONBLE gHRI X.V.PRAHLADAN, ADMINISTRATIVE MEMBER

THE HON'BLE

1. Whether Reporters of local papers may be allowed to see
the judgment ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the
judgment ?

4. whepher the judgment is to be circulated to the other
Benches ?

Judgment delivered by Ho'ble Member (A)
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ON

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 187 of 2003.

Date of Order : This the 26th Day of April, 2004.

The Hon'ble Shri K.V.Prahladan, Administrative Membher.

Shri Durlove Chandra Medhl,
Skilled Worker Grade I,

Small Industries Service Institute,
Silchar-788006,
Dist. Cachar (Assam) ...Applicant

By Advocate Shri M.Chanda
- Versus -

1. The Union of India,
represented by the Secretary to the
Govt. of India, Ministry of Industries,
New Delhi.

2. The Development Commissioner,
Small Scale Industries,
Nirman Bhawan,

New Delhi-110011.

3. T?% D1re tor (Admn,) L.
ice  of the Development Commissioner (SSI)

Nirman Bhawan,
New Delhi-110011.

4, The Director,
Small Scale Industrles Service Institute,

Bamunimaidan, _
Guwahati-781021.

5. The Assistant Director I/c
Small Scale Industries Service Instltute,

Silchar Branch,
Silchar-788006.
District-Cachar (Assam) .« sRespondents

By Sri A.Deb Roy, Sr.C.G.S.C.

OR D E R (ORAL)

K.V.PRAHLADAN, ADMN.MEMBER,

This is the second round of litigation. The

applicant is working as a Skilled Worker under Small
Industries Service Institute (SISI), Silchar. In terms of the
order dated 19.1.2000‘passéd by this Tribunal the applicant
was transferred from Imphal to Silchar instead of Guwahati as
the SISI, Silchar comes under the jurisdiction of Director,
SISI, Guwahati. By this application the applicant prayed that

he may be posted to Guwahati or in a nearby place.
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2. The respondents gontested the case and filed its
written statement. In the written statement the respondents
stated that presently there is no vacancy at Guwahati. The
case of the applicant may be considered against the available
future vacancy.

3. ' Heard Mr M.Chanda, learned counsel for the
applicant and Mr A.Deb Roy, learned Sr.C.G.S.C for the
respondents at length. Considering the facts and
circumstances of the case I feel it expedient that ends of
justice will be met if a direction is given on the applicant
to file a fresh representation narrating his grievances.
Accordingly the applicant is directed to file a fresh
représentation before the respondents within one month from
the date of receipt of this order. If such representation is
filed wiﬁhin the time stipulated the respondents are also
directed to consider his case sympathetically and as per

rules against the future available vacancies. =" ~~“n

A Iy - e e b . o ,,‘.’,.: PN Y . PO T -y
N e - . U e . L h [ .

- With these observations the 0.A. is disposed of.

No order as to costs.

o \QYG)‘M

R.V.PRAYLADAN &
ADMINISTRATIVE MEMBER
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IN THEMQENTRQL-ADMINISTRATIVEqTRIBUNAL
GUWAHATI BENCH : GUWAHATI

o oo w0 18T s200z

Sri Durlove Chandra Medhi

! -

Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

PB/24.8.90 Applicant appointed as 8killed Worker Grade I
under the respondents and posted at Imphal

| (Maripur).

L01.96 applicant  submitted representation to  the

tn

smoatent  authority  for  his  transfer  to

“ﬁ
ﬂ

als
Suwahati on the ground that his wifs was &

serious  patient of heart and unable Lo
undertake strenuous Journey who was staving
at Tinsukia with her minor children and as
such the applicant is required to bs posted
at & place within the affordable distance

from Tinsukia He submitted numbe of

W

representations thesreafter for his transfer
to Guwahatli where wvacancy axisted, Haviﬁg
failed to get Justice, he approached the
I Hon’ble Tribunal praving for Justice. His
appointment letter was also specific that he
shall serve in the States of Gssam, Meghalava
and Arunachal Pradesh but he was arbitrarily

pvosted in the State of Manipur.

4

18.1.00 Hon'ble Tribunal passed orders dirscting the

antations

respondents to consider his repre
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for nis transfer to Guwahati and communicate
a8 speaking order to the applicant within two

cmonthg from the date of receipt of the order.

L5.00 Respondsnts  issusd orders transferring the

LS00 applicant from Imphal to Silchar instsad of

e

Guwahati ol the pretext that Silchar centre

is under the jurisdiction of Guwahati.

Applicant joined accordingly and
continued to persuade for his transfer to
Guwahati narrating the distressed condition

.

of his family but of no avail.

O3 Respondents posted two persons as Skilled

=
o
-

Grade 1 at Guwahatl against the
vacant posts but ignored the long pending

claims of the applicant.

PRAY ER

That the applicant be declared as entitled to be posted

at Guwahati.

ey

soplicant and post him at Guwaha

That the respondents be directed to transfer the
ti

Costs of the aspplication.

Any other relief(s) to which the applicant is antitled

oy i

L as the Hon'ble Tribunal may deem fit and proper.

A e @b M
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l IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -< ‘ -
i GUWAHATI BENCH ‘
1 ‘ (An Application under Section 19 of the Administrative Tribunals Act, 198 5)
| | Title of ﬁie case | . 0.A.No, |¥ ?— 12003
.~ |Sri Durlove Chandra Medhi Applicant
i - Versus — |
| Union of India & Others: Respondents. ;
!
.
| SL. No. Annexure Particulars Page
'\ | ~ No.
| 01. - Application 1-10
,,: 102 ---- Verification 11
L 03, | I Copy of appointment letter dated 1913
IR - 123/24.8.1990
i\ | o4, II Copy of the order dated 19.1.2000 | fA4-15
[ | 05.| II(Series) | Copy of orders dated 10.5.2000 |16 -
: -1%¢-
| - and 25.5.2000
|7 06, v Copy of order dated 6.3.2003 —1&~-
| Filed by
Lo 4 _
R bt A4
' Date &b,6¢: Advocate
b
! .
Lo
|
i !i
| ‘ Dodove @ M ¥
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative

Tribunals Act, 1985%)

0. A. Ho. /2003

. BETWEEN
Shri Durlove Chandra Maedhi
Skilled Worker Grade I,
Emall Industries Service Institute
Silchar-788006

Dist. Cachar (Assam).

{#

_ ~..Applicant
-AND-
i 1. The Union of India,
Represented by the Secratary to the
Govermment of India, Ministry of Industry,
Dapartmant of $.8.1, agro & Rural Industries
Mew Delhi.
2. The Developmaent Commissioner,
Small Scale Industries,
Nirman Bhawan,

Mew Dalhli-110011.

. The Director (Admn.)

o]

Office of the Development Commissioner (s571)
Nirman Bhawan,
New Delhi~110011.

4, The Director,

VMO\/Q QQ'\ ’ Wg‘/“
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omall Scale Industries Service Institute,
Bamunimaidan,

Guwahati-781021

The Assistant Director I/¢
Small Schle Industries Service Institute,
Silchar Branch

Silchar-788006

O
.
5
T

strict-Cachar(Assam)

--.Respondents.

DETATLS OF THE APRPPLICATION

Particulars of order{s) against which this application

. de .

This abplicatian 1s made not against any particular
order but against unfair action and injustice done by
the respondents by way of denial of the genuine claim
of  the applicant for his transfear from Small
Industries Service Institute (8I81), silchar to SIST,

Guwahatil.

Jurisdiction of the Tribupal.

The applicant declares that the subisct matter of this
application is well within the Jurisdiction of this

Honble Tribunal.
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The applicant further declares that this application is

filed within the limitation prescribed under section-21

of the Administrative Tribunals Act, 1985.

Facts of the Case.

That the applicant is a citizen of India and as such he
is  entitled to all the rights, protections and
privileges as guaranteed undsr the Constitution of

India.

That pursuant to an interview held on 35.7.89, the

wpplicant was appointed under the respondents in the

&
T

post of Skilled worker Grade-I vide Memorandum dated

23/24.8.1990, issued by the Director, Small Industries

Service Institute (for short SISI), Guwahati and was

posted at Imphal.

That though the aspplicant was posted at Imphal, his
family composing of his wife and minor children were
rasiding at Tinsukis. It is relevant to mention here
that the wife of the applicant is & chronic heart
patient and was under constant medical care and advised

to avoid any stranuous Jjourney, under such

circumstances, it was gssentially  recquired for the

spplicant to stay with his family at Tinsukia or st a

manageable distance from Tinsukia in order to attend to
exigencies. This apart, it became difficult for the

applicant to manage two sstablishments and to afford

Dodove. b HH-
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madical @ﬁmémﬁﬁg for his wife’'s treatment with Sgch a
meagrs income from such a remots place.
,

That»circumzhancad thus, the applicant had Siﬁca haen
approaching the respondents praving for a transfer from
Imphal to Guwahatli since there was vacant post at
Suwahati which was  at & méﬁag@able distance from
Tinsukia. The applicant submitted representations on
5.1.1996 and thereafter to the compestent authorities
from timsg to time narrating his gituatiOﬁ, Although he
Was assurad that‘ﬁig case would be considersd and he
was with the Hope of a favourable consideration, but
the respondentp did not take any interest on the
matter.

It is  rglevant to‘ mention hers that 1t was
spacifically mﬁntion@ﬁ in his appointment letter dated

23/24.8.1990 that the appointment carries with it the

erve anywhere 1in assam, Meghalava and

{51

e o
liahility =o
Arunachal Pradesh. But surprisingly, the applicant was
denied posting at any of those places for the resasons

best known to the respondsents.

bkl
L"\

Copy of appcintment letter dated 23/24.8.90

annexed az Annexure-I1.

That having failed to get any Justice from  the
respondents in spite of all efforts, the applicant
approsched  this Hon’ble Tribunal through 0.4, Ho.

'

12/2000 praving for protection of his  rights  and

. 'w@ve_ @l WS’(”"
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interests., The Hon’ble Tribunal after examining the
case and hearing both the parties, passed its order on
19.1.2000 in 0.A. No. 12/2000 directing the respondents
to consider the representations submitted by the
applicant for his transfer from Imphal to Guwahati with
a  further direction that the respondents shall
communicate a spsaking order to the applicant within a
period of two months from Lthe date of raceipt of othe

ordear,

Copy of the order dated 19.1.2000 is annexed

hareto as Annexure-I11.

That the applicant begs to state that although the
aforesaid order of the Hon'ble Tribunal was pertaining
te the transfsr of the apelicant from Imphal to
Guwahati, but the respondents misconstrued the order to
their convenience and acted in an unfair‘mann@r with,
mala fide intention and issued order No. 18013/03/2000-
A(NG)  dated  10.5.2000 and  order  No. C-
14014(27)/2000/776 dated 25.5.2000 transferring the
spplicant from Imphal to SISI, Silchar instead of
Guwahati with the pretext that SISI, Silchar is under
t e Jurisdiction of 85I8T, Guwahati. Thus T e
respondents resorted to colourable exercise of power
and acted against the spirit of the order dated
19.1.2000 of this Hor'ble Tribunal and transferred the

applicant to Silchar instead of Guwahati.

Doodoye el *&LSH”)
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Copy of order dated 10.5.2000 and order dated
25.5.200 are annexed as Annexure- III series.
i .
4.7 That the applicant howsver chpli@d with the order as a
disciplined worker and Jjoined at SISI, Silchar
immediately theresafter and has been working in the same
post of skilled worker Grade I at S5ISI, Silchar.

Since his Joining at Silchar, the applicant has
heen  approaching  time and again to the competsnt
authorities prayving for consideration of his transfer

to Guwahati and submitted representations but to no

avall.

4.8 That the applicant begs to state that the respondents
have been rejecting the praver of the applicant all
along on the plea of non-availability of post at
Guwahati although there wers ya&aﬁt posts at Guwahati
d the r@Spoﬁd&ﬁtg are apathetic asbout the distressed
condition of the applicant and his family. It 1is
relevant to mention herse that recently th&vr&spond@ntg
are posted two persons in the post of skilled worker
Grade~T at Guwahati and that too by transferring one
Derson (Shri D.Sharma) from SISI, Silchar itself to
SIS, Guwahati vide order No. A~-3201&6(1)/92~Estt./ /6070
dated 06.03.2003 but they did not consider the case of

the applicant in spite of his long pending pravers,

thus denying justics.

Copy of order dated 06.03.2003 is anngxed hersato

8% Annexure-1IV.

Deodgve Ch. Madi=



That the applicant most humbly submits that he served

in remote aress since his joining and complisg with

dwhatever ordars were issued on him from time to time.

1]

1

Because of

3
¢

arious ailments of hiz wife and 3
distressed condition of his family, the aspplicant has
beern praving all along for a humanitarian consideration

only and  for his  transfer to  Guwahatli but  the

Trespondents seem to be determined not to consider his

fcase in an unfair and unjust manner.

That due to non-consideration of his prayer for his

transfer to Guwahatl, the spplicant has been suffering

tmentally, physically and fTinancially and his entire

ing from bad to worse condition day by

family 1is
day encountering irreparable losses. As such, findiﬁg
no other alternative, the applicant iz approaching this
Hon’ble Tribunal for protection of his riaghts and
interests and this is a fit case for the Hon’ble

Tribunal to interfere with.

1 That this application is made bona fide and for the

Grounds for relief(s) with legal provisions.

For that, the spplicant haz been working in remote

areas since his  Joining and deserves a posting as

oraved for.,
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For that, the respondents are acting in an arbitrary,
unfair and unjust manner by ignoring the genuins
problems and attending clrecumstances of the applicant
which is contrary to the professed policy of labour

welfara,

to  transfer the

[

For that, the respondents  denie
spplicant to Guwahati sven going against :the spirit of
the order of the Hon’ble Tribunsl whereby thes
respondents were directed to consider the transfer of
the applicant to Guwahati. Thus the respondents acted

illegally, capriciously and mala Tide.

For that, the resgondents posted gome other ‘pBFSOﬁﬁ
against the wvacant posts at Guwahati by kesping aside
the genuine representations of  the applicant lyving
pending before them for long, which is violative of the

Article 14 and 14 of the Constitution of India.

CFor that, the respondents denied Lo accommodate thea
fapmlicaﬁt at Guwahati although there Were vacant posts

Without any explainable reasons,

For that, the applicant served in the state of Manipur
for a long period in  thae interest of the office
although his appointment letter Was specific that he

Wwill have to serve in the states 0oFf Assam, Maghalavs

‘and  Arunachal Pradesh only. As  such his prayer for

W0sting at Guwahati in consideration of his wifte’ s

legitimate

o
87

allments  and children condition is

demand,

Dundoveak. el



Details of remedies exhausted.

That the applicant declares that he has no othear

slternative or efficacious remedy sxcept filing this
bafore the Hon bl Tribunal. His

g

application
the direction of the

.

sven

applications, prayers and
Hon’ble Tribunal upon the respondants to consider his

case could not vield any result.

Matters not previously filed or pending with any other

Court.

The applicant further not

daeclarss that he  had
previously filed any application, Writ Petition or Sult
mefore any Court or any other authority or any obLher

Banch of the Tribunal regarding the subject matter of

this application nor any such spplication, Writ

patition or Suit is pending before any of them.

Relief(s) souaght for:

Under the facts and circumstances stated above, the

applicant humbly prays that Your Lordships be pleased

this application, call for the records of thes

to admit

case and issue notice to the respondents to FH0W Cause

s to why the relief(s) sought for in this application

&

shall not be granted and on perusal of the records and

after hearing the parties on the cause or causes that
H
may be shown, be pleased to grant the following

reliaf(s):
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101

11

iv)

12

“kﬂ That the applicant be declared as antitled

i o———————]

4 ANy other relief(s) to which the applicant

| .
i at Guwahati.

That the respondents be directed to transfer

€4

spplicant and post him &1

place.

i3

Costs of the application,

¥

<X

88 the Hon’ble Tribunal may cdeem it and proper.

Interim order praved for.

During pendency of this application,

pravs for the following relief:

i
That the Hon’ble Tribunsl be pleased to direct
respondents  that the pendency

shall not be a bar for the respondents to consider

case of the applicant.

¥R oM N OEF X OE X R oOR oM omow ow FEE T SE L E R e w ok xxoxoEexrEEoxoa ook ok o

85,

iThis application is filed through Advocat

Particulars of the I1.P.0.

I. P. 0. No. : 9@ 158 548 .

bate of Issue : 1 8 o3

i & PO Guesshall .
Payable at :

;  @.Po. Gowakale -

List of enclosures.

Issusd from

8 given in the index

Lot S b

10

to be postad

the

st Guwahatli or in s nearhy

ig entitled

the applicant

the

of this application

the
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11

VERIFICATION

I, Shri Durlove Chandra Medhi, applicant in the
netant application, aged about anyaaras working in

e office of the Small tndustries Service Instltute,

‘mplovees Skilled worker Grade-I, Tmphal, Manipur, cdo

ergby wvearify that the statements made in Paragraph 1

to 4 and 6 to 12 are true to my knowledge and those

made 1n paragraph 5 are true to my legal advice and 1

have not suppressed any material fact.

—
and T sign this verification on this the [%k}daA o f

wf:) Ve ah . MJZST/‘*
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\ ANNEXURE-T

- ) |
. Q0 oo & .
Gram: Smallind : “-<}i0 1 Phones : 31949
Tlx : 235-2379 ASEX IN T‘”'RED . 31950
Governmont or [ndia 1
{ Hinistry of tndustry i
W dmall Industries Ser sice Institute i
‘ Bamunimaidl in ‘
Guwahati- 21 ; ;o
No. A-12021/2 /8¢ Part-1. /G E30 pake the 22-8-1990.
4 / —
: T

EMORONDUM

1. , With reference to his interview, dated -57/ '9&9 ____the
Director, Small Industrics Service Inrtitute, Guwahati i$ pleased to

of fer Shri/Shedmarti :DLU\-IOVC.' c&c\»u-('mc\ W\rd/v%

Registration No. 3541‘/'{6'" TANSUK A Evn. EX.temporary post of

8\4&“5(1- L«;\'JN\AC_;’L,GU\I ( Mr(‘;}_ in Srti-Frduetiies—Serviee—Enast itute ,

Cma%neh—ﬂs&eﬁter—%*ﬂengr Turalieghalayals—Iiphu,-Lezpur,
St&charf—ﬂasaﬁﬂﬁ-¢klexanagariArunachalmpradesb%/Extension~Cen@re.
I - Ssany)-h FTS Tinsukic in the scale of pay R 1320~-30-
I560-EB-40-2040f. The appointee will also be cntitled to draw.
dearness and other allo: ances at the 1 ites admissible under and’
saubjnog to the conditionns laid down in rules the orders governing ¢l
Gl of such allowances In force from time to time. ’ :

2. THE TERMS OF ADPPOINPMENT ARF A5 UNDZR :
B P v—-,,‘:‘\': AR e s
i) The appointment is temporiry and will not confer any
title to permancnt employment,

ii) The appointment wiil be on trial for Two years, the
period is liable t® be c¢xtended or curtailed at the
discrecation of thelappoin;ing'authority. During this
peried his/h services mhy be terminated at any time
without assigning any reasons., . :

iii) If during trial period Shri/SmGi:DbU@LDVO{CJiﬁwiﬁchw\ﬁﬁQ(

: may desire . leave tho Organisation,
onc months ' clear notice 'ill be necessary.

iv) on completion of the trioi period the appbm‘tmcnt may
be terminated at any time by a month's notice given- by
CitNCF=IdC, Tho appcinting quthority resérves tho
right oF terminating his :.rviccs forthwith or before
the oxpiry of the stipuly'.:d poriod of notice by makin:
payment to hLmhqﬁrgmigﬂ viuivalent to the;pay and
alldwances [ the pémiod f notice or th& unexpired
portion thareof, % ; ’

¢ : . . ;
v) The appointment carries with it the liability to serve
anywhere in ’Assam, Meghalaya & Arunachal Pradesh.

¢ Vi) He will have to attain th.: spcdd of 30(thirty) words
PCr minute in type within 4 (six) months from the date
of appointment. Other coniitions of scrvices will be
geverncd by the relevant rules and orders ﬂiinfcrm from
. time to time, ’
3.  THE APPOINTMENT WILL BE FURT:I’R_SUBJECT TO : r
1)\ Production of “urtificate of rfitness from the Civil
Surgcon. ' :
Xy :

ér Contc P
O\ ‘ td.. .2
& v ?é 0(5
'0

¥
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Y dnnission o3 elaration i 'ne Lurm onclesed and in ‘
™~ the vers ol the 'qndidato hae oy mere than ons wifo living
"N appointmont wiil b sub o e hisapcf e ing mptoed
Srem thc wnfloccomont of Lhe ro adresent in his bohalf.
3) Taking on ©ntn oFf Slley once/:  thivlness to thoe Const;tuti:n
of India. '
4) Preuduction =7 the follaving cr o cinad cortificates together
Cowith oonglattestod onpy. .
2) Senree/diplows /Curificates .. uﬁu:1ti¢nal an'l cther
‘ T «chaical Gua LliLLT?JOﬂ, LE cr (L) Certificate of age, |
(=~ “rharacte - T bt wfficer of tho
T )l/ Sttt Ches b Corcildosiie of
HLLVIOUQ G L ;oCL o tificote in thoe proscri-
N ot v bolong co Soheduled
- mrs i ane ot leaee

e ok _ivisiconel

[ Lisdcur or oany it in owwhich his, fy/r
CopTrnes : Sy ol by oshe ‘
‘ L N Sttt [ unt ot (e )";' L Ciload o, 1t
Loch paroends oo o ol thie wiich f. S i
o Condd2d othorvisc $han for h. A e} Ujrbltl'
i hicre the Certificatls | i ooy T.iuLLLJ O'L lcuer ﬁf et
e -~ infon Gowerneent o Jga S GOVE L Lty L Qi
by the District eyl LT ’3-
Jivisicnal O'L'f;‘cu.“.}
whgkher the candidate {s serving or
er Cer ral Government Jepartment
authorsty,
tormztaion fuar nlanl Dy the
LG Aoty is fr.:.unr'z L
: . : R R e D JRN B SO
remove SuUCh pthor ackj: - a1s =u/brnmbnt may déem ne sl

G) Tf Shr gl ,_DDU'U(.J\/C’ Cd ‘. V\&(’\ (29 N\C’LZ/\A X
accuoto the offpr on the above termg Lu,,aﬁ should repart for Juty £
the 24 - FSE AL RN ldn, Criwaa Q_.__,"‘I/ hL hln("f‘u"/:\bbLt.:Jil_\Ct\"L
anlnmr -’-r.'z..,.. G A E Vbt vpe P O ETS TAV\SJLAI\C\ imncdiccely but
not latr.rc thon ZLL _)'~ lSBO Lailing w. Voh che of fur will boe Croated
antaanaellead, whil reportimg for duty i ";ng shoald produce b,

R O O N Ot ey coned b a3 ahove '

/

/) , No Lravelli ing all.wance will be :llcwed for joinlng . the
APPOLNtmMen: or on termanacion thuerecf un'.ss othorwise admissible
under rules. ‘ :
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4 I3ISTANT DIRECTORY ( uJI.N.)
L Ol\ ;:’Ir:ﬁLCTQR (gmqﬂ)
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— P. 0. TAV\QU\AAA CAagem) '
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2lovment Of I, Jist.Employment Exchange,
T/w\%v \&A n WL 9

A P '
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d) Reoruftmen. bile of CLIQ}\' ! umployues/staff,SISI,”hy
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- m “The -@entwlJrMmm;stratme Tnbunal

A CE GUWAHATI BENCH GUWAH,ATI

Gm

i W . . A A !
o . ORDER, SHEET B
o APPLICATJ.ON NO Q/ AR U'U'O OF 199
Applxcant(s?z/{/&c. @a /8-10 Va’ .
s XRY i1

' < ' ‘_.-r
Respondent(s) W Z 0‘2—4&"‘/ M ﬂ‘/
i
i

Advocate for Applicant(s) /L/(/_ 7~ C,,Z» alr .

M0 2. Gosigm
Advocate for Respoadent(s) , C, ?, S 5
i
— L T
| :
Notes of the mmry ' Date ! Ord;t of the Tnbnnal

o 19.1.200d ?rbsentx Hon'ble Mr.G .»L.Sanglyine,
" Admin.tstrat ve Membexr

33

This app‘lication has been filed by

, .the applicant seeking certain directions
‘ in regard to his transfer: and posting

. “BY.Ak i
ﬂ TN | in: SISI Gu hati. In this application
;} pPTT N ‘5&\" the applicant has submitéed representa-
{ 5‘% tion dated.28.5.99, But no reply has
L3 e *5 been received from the respondents. The
N LA N applicant .{s still serving as Skilled

- ! : WOrker Gr.; in S.1.S.I. at Imphal.

o __:I have: heard learned ccunsel of both
i o sides. I am of thh view that, there is no
' cage for scrut.iny and decision in the
present O.A. I therefore, dispose of the
applicatioé with direction to the respon-
dents to dispose of the representation
daped.28.5§99 submitted by'the applicant.
The applicant may also submit fresh
representation. If the fresh representa-

tion is submitted by the applicant the

\2} \ v o contd/=
e i s
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Cens 12/2000

Notes of Ythe Registry

¢ —— e e - s

Date [ 'Otder of the Tribunal

JHE

‘e

19°1°200bthe respondents shall consider the

.represéhtétion:aléo.1They:shall communi-
cate a speaking order to the applicant
within a period of two months from the
'dététbf”receipt of this order. Applica=-
’ﬁioh_ié'dispdsed-of. No order as to
costs. '

’

/

ertified te be true Cep:

s &faerQ) (efye aw.
ntral Adminictrcti.e Tribuma -
ta wnesg oo
watiat: benoa. Giwaha
ot 70K, e
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- ANNEXURE - T]] @Wﬂ’—j
\3 : No. 18013/03/2000-A(NG) - Qg)
Y Government of India i .
Ministry of SST & ARI K

Office of the Development Commissioner
(Small Scale Industries)

NG Section
PO : E
Nirman Bhawan, New Delhi
Dated 10"*"May 2000
ORDER

WHEREAS Shri D.C. Medlu had filed a OA before the Central Admmlstratlve Tribunal,
Guwahati seeking transfer from SISI, Imphal to an available vacancy at SISI, Guwahati or at any
place within the State of Assam, and

WHEREAS the Central Administrative Tnbunal vide their Order dated 19.1.2000
directed the disposal of the representation dated 28.5.1999 submitted by the applicant as well as
any fresh application submitted by the appllcant subsequent to the Order, and

WHEREAS Shri Medhi has filed a fresh representation dated 14.2.2000 for posting as
Skilled Worker Gr.1 under the jurisdiction of SISI, Guwahati, received on 10.3.2000, and

NOW therefore, havmg carefully consndered the directions of the CAT and the
representation of Shri Medhi, his transfer to Branch Institute, Silchar as Skilled Worker Gr.] -
under the jurisdiction of SISI, Guwahati against existing vacancy is approved. Branch Institute,
Sllchar and all its posts are under the jurisdiction of SISI, Guwahau

Formal orders of transfer shall be issued by Director, SISI, Guwahati. - o
~ (D.K.GAUTAM)
Dy. Director (NG)

To
Sh. P.C. Medhi
Skilled Worker Gr. I .
C-17/18 Takyelpat Industrial Estate .
Imphal - 795001 (Manipur)
) . 1%
2. Director . '

Small Industries Service Institute
Bamuni :Maidaln
Guwabhati - 781.021
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c.mail senetghy {@gw1.dot.net.in
GRAM : SMALLIND - - Fax: 0361-550052
Phones : 550052 :: 550283
o 550073 :: 550298
GOVERNMENT OF INDIA
MINISTRY OF SSI & ARI ‘
SMALL INDUSTRIES SERVICE INSTITUTE
BAMUNIMAIDAM, GUWAHATI-21

NO.C-14014(27)/2000 /)76 B Dated =23 May 2000
. i

QRDER
As per the directive received from Office of the DC(SSI), New Delhi-11 vide their
letter No. C-18013/03/2000-A(NG) dated 10-5-2000, Director, SISI, Guwahati is pleased to transfer

Shri D.C. Medhi, Skilled Worker Gr.-I presently posted at SISI, Imphal to Branch SISI, Silchar
under the jurisdiction of Dircctor; SISI, Guwabati subject to the following conditions :

a) Transfer will be-at his own cost.

b) . He will rank junior most in the grade of Skilled Worker Gr.—I in the cadre of
SISL Guwahati, i‘ } -
¢) The transfer is approved in compliance with order from CAT, Guwahati.

(Dr. P.K. Choudhury)

. Director.
TO

LA Shii D.C. MAdhi, Skilled Worker, Gr.L,
SISI, Imphal.

| £

Yo the I_)C(SS.I), New Declhi-11.
3. Director, SISI Imphal.

4. Asstt.Director I/C. Branch SISI. Silchar.



Wy ot

-

5
)
A

- # e~ . il R LI S A»~..»...,,.~~ -

N\ W VS

Gramm: SMALLIND ' E-mail:senetghyl@sanchamet.in /K
Website: http: //www sas:guwahatn com Telefax:91-0361-2550052
Telephone:91-0361 -2550073,2550298
GOVERNMENT OF INDIA :

MINISTRY OF | SCALE INDUSTRIES

SMALL INDUSTRIES SERVICE INSTITUTE

BAMUNIMAIDAN :GUWAHATI-781021
(- A & S A M )

No. A.32016 (1)/ 92-Estt [ (0 7- 0 " dated 06" March 2003
o Q&D_E_B

Sub: Promotion of Skilled ¢ Workers- Grade i1 tb' the grade of
*Skilled Worker - Grade I' under SISI, Guwahati Cadre- Orders ~ Issue of

KX X

On the basis of recommendations made by. the Departmental Promotion
Committee, the Director, SISI, Guwahati is pleased to order promotion on regular basis
of the following Skilled Wor kers Grade 11 to the grade of “Skilled Worker - Grade I
under SISI, Guwahati Cadre in the scale of pay of Rs.4000 - 100 - 6000 until further
orders wqth effect from the date of assumption of duties in the promotion grade in the
offices indicated against each : i

¢

e i Al _ - o

[ Si. Name  and present| Present Place of|Place ‘of Posting as|
No. | designation of the! Posting ‘Skilled Worker-Grade 1"
official o , 1. : L

1. Shri D. Sharma, SISI, Guwehati i SISI, Guwahati j
Skilled Worker- Grade 11 - o n -

: , , o :-

2. Shri D.N.Haloi, SISI, Guwahati ' | SISI, Guwahati ‘
Skilled Worker- Grade 11 | L o

Wi

The Pay of the above the pay of the officials will be fuxed under FR 22.(I) (a) (1).

The' Posting: involved in the orders are in ‘In Pubhc Interest’” and the officials
concerned are entitled for benefits of Transfer TA, Joining-time, etc as 'per normai Rules.
The Official concerned should take up their dutnes in the new place of posting withir a
period of one month, from the date of 1eceipt of this order.

(ROBIN' DUTTA)
. , ' ASSISTANT DIRECTOR (ADMN)
FOR DIRECTOR
To
Shri D. Sharma, Skilled Worker- Grade 1, Branch SIS! Silchar,
2. ) Shu D.N.Haloi, Skilied Worker- Grade 11, SIS, Guwahan

Copy to: 1) The Assistant Due( tor In-Charge, Branch SISI Silchar- 788 006. The ¢ .e

of relieving of the official concerned may be intimated to this e
immediately.

2) The Pay and Accounts Office, SSI, Kolkatta- 700 108.
3) The Accounts Section, SIS, Guwahatl
4) Personal Filac
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0.48. No. 18772003
Sri Durlove Chandra Medhi

T

o

Union of India & Ors.
In the matter of -

’ an Additional statement submitted

addition to
in 0.4

by Lthe applicant in
the

187/2003.

4

statements made Mo,

33}

The humble applicant above named -

WOS T REERECTEULLY SHEWETH

i

CLB7/2003,

That the applicant being aggrieved due’ to denial of his

legitimate claim for his transfer from Small Indusbries

Service Institute (SISI), Silchar to S8ISI, Guwahati,

approached this Hon'ble Tribunal by filing 0.4, No.

187/2003.

inadvertence ong  document 1.6, an

rmde O'f IT\Q.'
Lh«-r;g applicant

That e to

application of syubmitted to

respondents could not be submitted with the 0.A.

which is now annexed herewith as Annexura-A.

Under the facts and circumstances stated above, it

praved that Your Lordships be pleased to grant

incorporation of this dacument B AT additional

statement to the 0:A. No. 187/2003.

and for this act of kindnsss, vour applicant as 1n

duty bound shall ever pray.
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VERIFICATION

1., 8hri Durlove Chandrd-ﬁ@dhi, anplicant in the
0.A. No. 187/2003, working in the office of the Small
Industries Service Institute, Emplovess Skilled Worker
Grade-T, Imphal, Manipm“d dm hereby verify that the

~

statements made 1n Paragraph 1 and 2 :

&3

re true to my

knowledge and I have not suppressed any material fact.

And I sign this verification on thig the ",ELiﬁay of
Novembsar, Z003X.

»
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Tne non'‘ole Deputy Director

Office of the Development Commissioner
Small Scale Industries

Prayer Petition for transfer of my HWsband,
Sri Durlav Medhi, Skilled worker,Gr 1 to SISI Gauhati.

i) Union govt circular issed Ly DC,SSI New Delhi-

with Memo No A 50015/H/97-A (NG) dtd 11.3.97

ii) Your Memo No A-22014/2/87-A(NG)Atd 17/2/97 issued

iii) My earlier petitioms with the above subject.

Smti Hemi Medhi,Parootia< Tinsukia. -

c s iecisea «sv.petitioner.

NEW DELHI.
Dated _the 30 th Jan'2001
In the matter of:
With reference to:
to SISI Gauhati.
Sir,

The undersigned petitioner most respectfully states
her following contentions and earnestly pPrays before your Honour

to look into the'matter with sympathatic order and judicious
dlsposal. '

i
f

That Sir, the unaersigned's husband, shri Durlav
ch. Medhi isan empioyee nncer your jurisdiction,

-Presently stationed at SIS1 Silchar, 'in the

capacity of a post viz, Skilled worker Gr-1

working diligently since Tunc 2000 .

1hat Sir, the undersigned affirms it on oath that
she has been a cardiac patient.since several years
follow1ng troubles in respiration and therefore
tne undersigned applied with a request to transfer
her huqoand/gduhat* sO that he could take care of

the undersigned and to facilitate her medical

«s.CONLE
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.check-up'COnstantly under the supervision of a spec-

-ialist at Guwahati before it is late for Droper

1nten35Ve treatment.

2.2

That® Sir, as the undersigned’'s husband ia a Sxilled
worker with orade-l, his transfer may be considered
with transfer of the post as per the respective

'-Union govt. circular refferred to above within the

Jurlsdlctlon of the same administrati ive area and
for such regson .the transfer of Sri Durlav Medhi

‘may xindly be considered to SISI Gauhati against

3.1

3.2

on health ground. N o ‘

»That.sir; it is.relevant to say,that Sri Birendra -
prasad. Balshy,the then union minister of steels, etc,
had endorsed necessity of transfer of my hushand to

- SIsI Gauhati asit was not derogatory to any norm

put kky- by official circular of the respective
mlhietry. Further , it has been reliably learnt’
that'inepite of your Honour having satisfied for the
transfer , the same ‘has not yet been translated into
Feality @x for reasons not known to her which not-only
defies. the ‘supericr order ty an inferior authority ,
but also.puts .the _undersigned into jeopardy. |
,I o . | N
That sir, the respectlve delegation of powers to
various Director has already been made vide circular
refferred to above in (i) in respect cf transfer
within the same: admlnistrat1Ve area and' therefore,
there is no ground: to debar the Detitionergrequests
for her husband's transfer from S5ISI silchar to
SISI Gawahati .

That 8 for all above reasons and‘sdbstaCeSthe“

ﬂ_undersigned ‘deemsxx it reasonable to approch you .

again for her husband’s transferto SISl Guwahti and
to the petleloner who has been realdhng at Tinsukia
with the little school going children.

Under t)e facts in view above, it is requested that

your - Honour would favouraoly passar ar order for eventual transfer
of Sri Durlov Medhi from SISI silchar to SISI .Guwahati direct on
health reason rarticularly for ends of Justice.

With regards,
A Yours faithfully,
,J&xnu Aldnac
(Hemi Medhi. parbotia
Tinsukia 786125,
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! : IN THE CENTRAL AIMINISTRATIVE TRISUNAL
GUWAHATI BENCH $¢s GUWAHATI

' o.g.» NO. 187 GF 2003.
' Shri DeCe Medhi.

eecees A_EBlican_'_t_'
= Vs -~

Union of India & Ors.

eeecees Respondentss
- And - |

: E S In the matter of ¢

-

Written Statement subnitted

by the respondentse.

The humble respondents bveg to submit the para-wise

written sfatement as follows $~-

1
i
H
|

i
i

e ~ That with regard to the statement made in para 1,

of vthe,app‘lication, the respondents beg to state that the
a-ipplicant is wofking under the jurisdiction of SISI, Guwahati
wihich includes .offices of Branch Institute 8ilchar etc. As per
tiéms of appointment of the officer, he is duty bound to serve
aény office under the jurisdiction of SISI, Guwahati. The
pétitioner has not any vested legal right claim posting in
thlwahati only. Posting at a place is determined in the exigen-

cfies of public services.

con‘td.ocoocooo

Dy. Diee ot tfe
Govt. ¢4 ,M;g
. 9., 9, 55§ FH
&i,aﬁ.éw@%gﬁg;

|
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2« That with regard to the statement made in para 2,
of the application the respondents beg to state that it is noﬁ
the official's case to claim posting at a particular_ station
citing his various conwvenience. As per case lay developed in
the matter of Posting/Transfer . It is for the administration
4o decide who should be posted where and when. In this conn-
ection attention is invited to the judgement of Apex Court in
civil Appeal No. 2348/93-401 & others Vs. SeL. Abbas (1993 )
44 -SSC 357 wherein the Supreme Court had held that an order
of transfer is an incidence of Govt. service. Who should be
transferred where, is a matter for the appropriate authority

to decide.

Be That with regard to the sgtatement made in para 3,
~of the application the respondengs beg to state that the
applicant intially appointed to the post of Skilled Worker,
Grade -I(Met. ) and posted at FoT.S., Tinsukia, vide order No.
A-12021/2/86-Part -1 dated 23/24-8-1990.
A copy of letter dated 23/24.8.1990 is annexed

herewith and marked as Annexure = 1.

4. Phat with regard to the statement made in para 4,
of the application the respondents beg to state that F.T.S., |
Pinsukia under Branch SISI, Pinsukia Office has been closed
and as per rules he has been adjusted against existing vacancy

at SISI s Imphal.

o 3 T
Dy. Director Ifo

Govt. ¢f Indig

3. .4, g3grhnal
L 8, L Gowabampii



That with regard to the statement made in para 5,

|
!
I
i
i
!

of the application the Tespondents beg to state that the appli-

- : |
c’ant Skilled Worker, Grade-I, (Met ) has been posted at SISI,

mmila 1, Manipur jurisdiction.

E; That with regard to the statement made in para 6,

fthe application the respondents beg to state that" the applicant

filed a O«Ae CAT, Guwahati seeking transfer from SISI, Imphal

an available vacancy at SISI, Guwahati or at any place within

0

!
.4
|
é Accordingly, the applidant Skilled Worker,

|

!']th, Assam State .
il : ,

’G-r,f.I(Me'h’- ) 4ransferred from SISI, Imphal to Branch SISI, Silchar

r |

L 'agamst exigting vacancy vide He&. order No. 18013/03/2000-A(NG)

|
' i
da'%ed 10.05.2000 and Director, SISI, Guwahati order No. C-14014

" (2’7 ¥ 2000 dated 23/25.05.2000.
B
- .~ A copy of letter 10.05.2000 is annexed herewith

and marked as Annexure =2.

A copy of letter 23/25.05.2000 is annexed herewith

o i

and marked as Annexure 3.

Thet with regard to the statement made in para 7,

{ |
} f ’i‘ the appllcation the respondents beg to state that the appllcant
’ |
gkllled \x{'orker, Gr.I(Mets)has ;}omed Branch SISI, Silchar on

’ .
5.6 2000 and as per terms and condition € he has been become a

oy
| ‘junior mogt .in his ‘hrade in the Assam Cadre.

)
8- That with regard to the statement made in para 8,

L:E the application the respondents beg to state dthat at present

|
l
l

nb exigting vacancy of Skilled Worker, Gr.I(Met ) at SISI, Guwahati

; - .
o ‘9. ‘ That with regara to the statement made in para 9,

b
”of the application the respondents beg to state that some confi-

J! dential papers again st the applicent, Skilled Worker Gr J(Met )

\
r
!

. 8% fagww ﬁ‘lﬂﬂ are also placed belew for consideration &) Gr—uotha
e e

Dy. Directot I/c H—v‘ﬁ
Govt. of Cg{p , %MJ
i vi. © ]J)(’Lé ) g Q ) 9 as ANMEXVQE"4

B384, ras%vtthl
S.L5. L Guwabaiizi
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I, Jl@ fM@”h p% » Dresently
w0rking as ,3%06 MQQ/Y M’»W » being duly

authorised and competent to sign this verification, do hereby
sbﬁlemnly affirm and state that the stafements made in paragraph
| R‘ ~—~9 - are true to my knowledgé and belief and those
‘made in paragraph being matter of records, are true to my
in:ifoma‘bion derived there £rom and the rest are my humble
submission before this Hon'ble Tribunal. I have not suppressed
iariiy material fact.

And I sign this verification on this ° th day

o‘fh November, 2003.

Y
Dy. Director IJo
Govt. cf india

“‘ 3. a f'a 61&'21
8l RaRenl
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THD 'I‘ERMo OI“ .API‘OIN’I‘MEN‘I‘ ARE A’-‘. UNDER
) =T -‘--;, SR .
i) ThL appointment is tempor iry and will not confer any
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Government of India
Ministry of SS1 & ARI
Office of the Development Commissioner
(Small Scale Industries)

NG Section
L2 2.2 2.2 4
Nirman Bhawan, New Delhi
Dated 10™ May 2000
ORDER

: WHEREAS Shrl D.C. Medhi had fled a OA before the Central Admlmstratrve Tribunal;
'Guwahat”seekmg transfer from SISI, Imphal to an available vacancy at SISI Guwahatl or at any

o

'place wrthm the' State of Assam, and

:’4

o WHEREAS .the . Central Administrative Tribunal vide therr Order dated 19.1.2000
dlrected t.he drsposal of the representation dated28.5.1999 submrtted by the applrcant as well as
any fresh apphcatlon submrtted by the applicant subsequent to the Order and P

ri‘sdrct'ron of SISI Guwahatl against existing vacancy is approved Branch lnstltute

TLE G

its posts are under the jurisdiction of SISI, Guwahati.

: * (D.K.GAUTAM).
Dy. Director (NG)

o Sh P.C. Medhi - R
killed: Worker Gr. | o
-17/ 18 Takyelpat Industrial Estate
~‘Impha| 79500[ (Manipur)

A ustnes Service Institute
Bar um Mardan
Guwahatr - 78] 021

T R SRy .ﬁu;&:-.r

No.mors/os/'zooq-A(rv(;) AN NE x VIZE“,,Z : ( .

:'ﬁ‘: WHEREAS_: Shrl Medhr has ﬁled a fresh representatron dated 14.2. 2000 for posting as. |

i
£

I
i
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" c.mail senetghy @gw1.dol.net.in

i GRAM : SMALLIND FFax: 0361-550052
w Phoncs : 550082 :: 550283
550073 :: 550298
GOVERNMENT OF INDIA '
MINISTRY OF SSI & ARI
SMALIL INDUSTRIES SERVICE INSTITUTE
BANMUNIMA IDAM, GUWAHATI-21

- NOLC-1014(27)/2000 D6

o

Dated 2. 23™ May 2000

t

)5S

ORKDER

o

. As per the directive reccived from Oflice of the DC(SSI),
letter No. C-18013/03/2000- A(NG) dated 10-5-2000. Dircctor, SISI, Guw
Shri J).(?,ﬁ':\*lc“(ll}i. Skilled Worker Gr.-1 presently
‘m};u_ndcr the jurisdiction of Dircctor; SISI, Guwal

New Delhi-11 vide their
ahati is pleased to transfer
posted at SISI, Imphal to Branch SIS, Silchar
ati subject to the following conditions -

a) Transfer will be-at his own cosi,
b) He will rank junior most in the grade of Skilled Worker Gr.-1 in the cadre of
~ SISL Guwahati, .

. C) The transfer is approved in compliance with order from CAT, Guwahati,

(Dr. P.K. Choudhury)
- : Director.,
o ‘

o
'

A Shi DG Medhi, Skilled Worker, Gr.-,
SISI, Imphal.

/o the DCSST), New Delhi-11.

M

3 Director, SISI. Imphal.

4. Asstt.Director I'C. Branch SIST. Silchar.
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Ministry of Industry
Br.Small industries Service (nstitate

Link Road Point, N. S. Avenue,
SILCHAR - 788006 ASSAM

:Em,»f-“@'c_&:qég, AT

Date.29.:07:.92.

REGISTERED POST (

CONFIDENTIAL

’Tfhe Dircctor";»,',._ .

» ‘)Small Industries Service Institute =
s Bamunimaidan y Guwahati-21
R TR TR PIEEr 2

: Sdbi‘Tirhnsfe'r‘/Declaration Of Surplus manpower to Sri D.C. Medhi, Skill Worker, Gr-1.

4
3

e }Eespcctt;d S}E,; .
it As inforrncdt’bﬁfiqléph@ne-gn date 25.06.02 regarding cbstinate attitude of Sri D.C. Medhi for not doing the job work
< " ..in workshop- and- same, is*also explanatory from response ( copy enclosed ) submitted by him against the issued
‘memo. ref. n0.7A-20017/ 10/2000/Sil,/268, dated 25.06.02. Although as record says that he has capability to do the

anical workshop of SISI, Imphal, and having IT:
Advance Workmanship in Turner Trade

L
" 'mechanical job, work because he -has done work in mech
certificate in Mechanic Trade:and also have taken 01 year training in
from NSIC Ltd. Okhala, New Dethi (copy enclosed ).’
Sti Medhi is'stick to function ( i.c. Methodology ) for which his
il '(unif.cldsed):'v\_‘a'_n‘d‘f_hqr,e:is ‘only job ‘work so hc almost remains wit
disprbpdrtiogqtgrigs;s §i1'j.ob:vgorkj distribution and same they have complaincd to me. Since in
is not any methodology, work so he is a surplus manpower here. -
*'+S0 yolr are requested to. either recommend his name for surplus manpos
* form this institute.” - |

S ie rens

appointment order had issued for Br. SISI Tinsukiya
hout work due to which other skill worker feel
Silchar workshop, there

ver or kindly arranged his immediate transfer

e V3
. Vcrm:ﬁq"ﬂ oL
Assistant Director I/C

. Encl. (i) Memotrandini Copy.
- (i) ITECertificate. = .
“(iii) Training Certificate. . - '
(iv) Responsc Copy.

ale Industry

e SISt A Pioner agency for development of Small 5¢
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